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SHRI TAPAN KUMAR SEN (West Bengal): What happened to mine?

...(Interruptions)...

MR.DEPUTY CHAIRMAN: Please sitdown. lam coming tothat. ... (Interruptions)...
See, I have got 'admitted Zero Hour submissions' totalling 12. All the Members are
waiting. This is one thing. And, if somebody wants to raise an issue on a subject on which

I have already given a ruling, how can I allow? That is the problem. ...(Interruptions)...
SHRIMATI RENUKA CHOWDHURY: Sir, I have. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: You have not given notice. ...(Interruptions)... No,
no. That is not fair. ... (Interruptions)... Shri Veer Singh. ...(Interruptions)...

Gft ARITER (SR TS+ 39 ST die Q) ... (). ..

MR. DEPUTY CHAIRMAN: She has not given notice. ...(Interruptions)... Have
you given notice? ... (Interruptions)... That is why I am saying. ...(Interruptions)... That is
a subject which is already with the Chairman. ... (Interruptions)... No. ...(Interruptions)...
Why this?

Need to take urgent steps to check the sale of adulterated

and synthetic milk in the country

it IR R (SR ucen): SUFHIRy ABled, H <91 H gu 9 81 78! fidmac iR SHa)
TUTERTT & R H A& BT &I B BT AT gl F8Ied, Wk g1 H Jord< &l
e ¥ 99 ¥ WET g9 SWET BRIl <% A ST 81 a9y 2016-17 H < H
...(TAHT)... §Y BT IUTG 2,403 ARG S I8+ a1 Ui Ffdd IUSALIT 302 UHT I8+
B HITIT 81 9 219 | ...(FaHT). .. IR, BTSW Bl 3% H 18Ul

MR. DEPUTY CHAIRMAN: What is the matter? ...(Interruptions)... What is the

matter? ...(Interruptions)...
KUMARI SELJAJ (Haryana): Please allow her. ...(Interruptions)...

SHRIMATI RENUKA CHOWDHURY (Andhra Pradesh): She took my name.

...(Interruptions)... She mentioned my name. ...(Interruptions)...
3t R RE: g 8199 @ 3ifsx H A5yl

MR. DEPUTY CHAIRMAN: I can listen to you. ...(Interruptions)... You please

continue. ... (Interruptions)...

37 AR AT (TR T 2N): IR, DT Sl Bl dle <
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MR. DEPUTY CHAIRMAN: She has not given notice and she wants to talk
on a subject on which I have already given my ruling. ...(Interruptions)... That is
my worry. ...(Interruptions)... Then why don't you inform me? What is the subject?

...(Interruptions)...

SHRI ANAND SHARMA (Himachal Pradesh): Her name has been mentioned.

...(Interruptions)...

MR. DEPUTY CHAIRMAN: That is what I am saying. ...(Interruptions)... Hon.
Chairman is seized of the matter. ... (Interruptions)... So, I don't want to discuss it further.

...(Interruptions)...

SHRI SATISH CHANDRA MISRA (Uttar Pradesh): She wants something else.
..(Interruptions)... ST T foIaT AT B ... (IIET)....

SHRI BHUBANESWAR KALITA (Assam): She has a right to speak.

...(Interruptions)...

SHRI ANAND SHARMA: Two Members were mentioned, Mr. Jairam Ramesh and
Shrimati Renuka Chowdhury. Mr. Jairam has been given the opportunity. At least, he has
put the record straight.

MR. DEPUTY CHAIRMAN: Okay. ...(Interruptions)... That is the point.

...(Interruptions)... I have understood it now. ... (Interruptions)...

SHRI ANAND SHARMA: Now she, as a Member, has the same right.
...(Interruptions)... She has the same right. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: That is the point. ...(Interruptions)... Your name has
been mentioned; so you want to explain. ...(Interruptions)... But you take one or two

minutes only. ...(Interruptions)...

SHRIMATI RENUKA CHOWDHURY: Thank you very much, Sir. I am very kind
of you. I just want to mention that my name has been mentioned on an issue which
is factually incorrect. That is number one. ...(Interruptions)... Secondly, are we setting
a precedent in the Rajya Sabha by taking cognizance of issues which had supposedly
and allegedly taken place after the House has been adjourned? ... (Interruptions)... That
interruption by the hon. Minister had dishonourable intentions. ...(Interruptions)... Five
crore Andhra people were deliberately denied their right for the promise that was made by
this Government. ... (Interruptions)... Five crore Andhra people are sitting there today with
complete denial of their rights to the 'Special Category' Status that was to be accorded.

...(Interruptions)...
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MR. DEPUTY CHAIRMAN: You have made your point. ... (Interruptions)...

SHRIMATI RENUKA CHOWDHURY: They pre-meditatively and deliberately
disrupted, and now to compound the injury they are blaming the Members of this House.
I am surprised that the notice has been admitted when it had allegedly taken place after

the House was adjourned. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: Now, that is okay. ...(Interruptions)... That is clear.
...(Interruptions)... Now, Shri Veer Singh. ...(Interruptions)... Now, Shri Veer Singh

...(Interruptions)...

2t IR fe: 9215y, H gu 4 81 W) Helae 3R S9! o< & 6o § qad &
HH U qT TG AT G ... (ALTH)....
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MR. DEPUTY CHAIRMAN: Listen to me. ... (Interruptions)... Hon. Chairman will

call the leaders of the concerned parties and after that it will come. ... (Interruptions)...

3 &R AT Tehdl: TR, ITD! 1.55 I 4.00 T T IRCR S| ATl HHG Bl
GRET & Y IR ] gt I8! o R I ARG ST Uod 9 &, B I IR H B
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SHRIMATI RENUKA CHOWDHURY: She could have approached the
hon. Chairman. ...(Interruptions)... What is the purpose of disrupting the House?

...(Interruptions)...

MR. DEPUTY CHAIRMAN: Now the situation is different. ...(Interruptions)...
Now, the Chair itself has to explain the position. ...(Interruptions)... The position is
that, on that day, the hon. Minister stood up and requested that she be allowed to speak.
...(Interruptions)... It is correct. And, because the House was in pandemonium, I did not
allow the Minister. I told her to let me first introduce the Bills, and only after that, I
would allow anybody because the introduction of the Bills was the first thing. I said
that I would first allow the Members to introduce their Bills, and after that only, I would

allow anybody. So, I did not allow the hon. Minister. That is correct. She had a valid
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point to make. I know that also. She is from there. I know that also. ...(Interruptions)...
But the point is whether it is a Minister or a Member, whoever it may be, can speak
only with the permission of the Chair, and I did not allow her. I am not going to explain
as to why I did not allow, but as I told, the House was in pandemonium. But, on a next
occasion, if the discussion comes up, she will be free to explain. We will have no problem.

...(Interruptions)... Now, Shri Veer Singh. ...(Interruptions)...

ft yg el (STIRIES): FEIGY .. (FAHH)....
it STqUfy: @ B &A1 2 .. (au). ..
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WER YEed R féean (oe): ¥R ... (@agm™)...
it IT[HTTRT: TIRHT ATG, A9 Y| ... (@E@EM)... [ am not going to allow.

Only the Zero Hour is allowed; nothing else.

3t 9k R8: o1 g9 AN &R R U e 81 U1 JET 8 ...(FAH)... 59 DI
SYIAT H IR HHI Bl ST & Bl ... (GET).... ST Aol &1 BRIGT ISTHR, ATerd]
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< H 68 W] A SATET g AU AFHI IR el T8l U1 AT 51 I fEevie,
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HEIeY, U 4 AT &l 31 4 goie &1 Udh aoie dl I8 © b JAIhraR Rt 3o
BT BI a1 PR Bl S& ST S 3R A8d BI Bls URATE 8] 81 I &I fAefae
AT G YA 81 b PIRYT AT A YD ST ST B, $A(TY g8 AR (Al d g8
T E, NI®! eRUBS ST BIST 2l gD g IOl A 3R Fels 9 AR &l §
WRPBR W AN AT § b 97 | 901 g8 B AT 3R YT g SATGH 98 & o U
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EIEREGE

FHY Y 715 WY AR HATIET 8 BT ABATH G B DI DI JTGeT WIET YR
AT 3 fpam ST Afeq) 157 ARPRI Bl Frerrac! g9 & fdm! e & forg FefiRar
H HEH IoM MM, T M ATGH! DI USRI, TS MR AP IIP g8 IuTad 8l b,
gIATG | ... (ALTH). ..

MR. DEPUTY CHAIRMAN: Now, Shri Anand Sharma

SHRI SANJIV KUMAR (Jharkhand): Sir, Zero Hour mention at serial number 4 is

mine. ...(Interruptions)...

Failure to provide employment in Government and PSUs to persons with

disabilities and hardships being faced by them

SHRIANAND SHARMA (Himachal Pradesh): Hon. Deputy Chairman, Sir, through
you, | want to draw the attention of this House to the continuing plight of the disabled
people in this country. Sir, though it is difficult to catch the exact number in any census or

survey, as per the official numbers, there are about four crore disabled people in India.

Sir, the Parliament had passed the Persons with Disabilities Act in 1995, but the
other Bill relating to the rights of disabled persons has been pending in this House since
2010. Sir, this Government has restricted filling of the quota in Government jobs for the
disabled people for Grade 'A' and 'B' positions through an official Circular. Three per
cent quota is reserved for the disabled persons in India, but because of the Government's
decision, these people have been kept out from the Government employment. Half of
them have been denied even in the PSUs. The Supreme Court has then been constrained
to castigate the Government's decision on this Circular restricting employment of disabled
persons. We want an assurance that the Government will withdraw that Circular and
ensure that the quota for the disabled is filled up, which is their right. Sir, I would make
an appeal through you to the House. For six years, the Bill has been pending. Is that not a
priority issue before this country? The rights of the disabled persons are not being upheld.
The Government is in office now for two years. Hon. Prime Minister talks about disabled
people, talks about weak people. But why have you not taken up on priority that particular
Bill? So, I am sure this House will be sending the right message to the Government
to ensure that this restrictive order is withdrawn, and also to see that in all categories
disabled people are given their rights. I also urge that this House takes up the pending Bill
on priority to give the rights to the disabled persons. Thank you.

KUMARI SELJA (Haryana): Sir, I associate myself with the issue raised by the

hon. Member.



